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| h -~ ORDER
Per Mrs. Bidisha Baneriee, J.M.

Heard Id. counsel for both sides.

2. In this O.A. the applicant has claimed extension of the benefits of the judgment dated
29.08.2013 passed by this Tribunal in 0.A.1108/2008 which was affirmed by the Hon'ble High
CPurt at Calcutta vide order dated 08.67.2014 in WPCT No.104 of 2014, on the ground that he
is; similarly circumstanced with the applicant in 0.A.N0.1108/2008. The applicant preferred
re‘epresentation to the Chief Postmaster General, West Bengal Circle, Yogayog Bhawan, Kolkata
ventilating his grievances and seeking identical reliefs which has failed to elicit any response.

3. Ld. counsel for the applicant submits that he would be satisfied if a direction is given to

[

the respondent authorities to dispose of his representation in the light of thg decision rendered
b|y this Tribunal in O.A.1108/2008, supra.

4,. We find no impediment to allow the prayer of Id. counselr for the applicant. Accordingly,
without going into the merits, we direct the Respondent No.3 or any other competent authority to -

consider and dispose of the representation of the applicant in the light of the decision rendered

* by this Tribunal in 0.A.1108 of 2008. In case the applicant is found identically circumstanced to

the épplicant of 0.A.No.1 108/_2008, he shall be given the benefits as given to the said applicant.
5. Appropriate order in this regard will be passed within a period of three months from the
date of communication of this order.

The O.A. is disposed-of. No order as to cost.

{Jaya Das Gupta) _ (Bidisha Bar{er}ee) ‘
Administrative Member Judicial Member

sb




